241 Taxation Laws

Shri Anandam can see the logic behind
this particular provision. 1 see his

point. Really speaking, the present
provisions are proving ineffective.
Therefore, as [ said, it is not

enough to have a law. We have to see
that the law is workable and taxation
becomes more effective. 1 can under-
stand that. The honourable Mr. Chou-
dhry made a speech and went  away.
He wanted some assurance 3% faeii®
FrE wmzaAr @g Fey that is, there
would not be any injustice for honest
people. We would not
them.

MR, DEPUTY CHAIRMAN :
question 15 @

The

“That the Bill further to amend the
Income-tax Act, 1961, the Wealth-
tax Act, 1957 and the Gift-tax Act,
1058, as passed by the Lok Sabha,
he taken into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN : Now |

we shall take up the clause by clause
Consideration.

Clanses 2 to 25 were
Bill.

added 1o the

Clause 1, the Enaciing Formula and
the title were added to the Bill.
SHRI Y. B. CHAVAN : Sir, 1 move :

“That the Bill be returned.”

The question way put and the motion
was adopted

PHE INSECTICIDES (AMENDMENT)
BILL. 1972

THE MINISTER OF STATE IN |

THE MINISTRY OF AGRICULTURE
(PROF, SHER SINGH) : Sir, T beg to
move :

“That the Bill to amend the Insecti-
cides Act, 1968, he taken intp consi-
desation.”

[RAJYA SABHA]

be unfair to |

(Amdt.) Bill, 1972 12
l Gir, 1 am moving this Bill 1o amenp
sections 9(1) and 13(1) of the Insecti-
cides Act, 1968, for extending the time
Jimit up to 31st December, 1972, to0
enable large number of manufacturers,
| formulators, imporiers, sellers of insec-
| ticides who could not apply in time,
to apply for the registration of their
products to the Registration C ommittee,
Government of India and for securing
State authorities.

|
|

licences from the

This has been necessitated because of
{he proviso of the above two sections
wherein persons engaged in the busim';ss
of import or manufacture of any =
secticide immediately before the com-
mencement of these sections, were 10
make an application to the Registration
Committee  wilthin a period  of six
months ie up 0 31t January, 1972
and those engaged in the manufacture
or sclling, stocking or exhibiting for
sale or distributing, were to apply to the
licencing officers :ippoimed.fnotiﬁed by
the Stales within a period of three
| months. that is. 115y October. 1971,

|
The bringing n of the manufacturers/
formulators/ importers/sellers who could
not apply in time, under the
purview of (he Act would enable the
States to continue 10 procure jnsecti-
1 cides from these units and avoid dislo-
cation and blockade of supplies of such
an essential input for increasing produe-
tion in the wake of all round drought
\ situation resuliing into substantial loss
[
i
|

of foodgrains and other essential agri-
cultural commaodities.

The delay in setting up o ihe licen-
sing agency in the States, lack of pub-
licity, non-availability of gazetic notifi-
cations to the widely scattered insecti-
cide manufacturing/ formulating units
in the small scale sector. wrc some of
the reasons for non-submission of the
applications  for registration and licen-
| ces. in time. This amendment will also

|
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qT d 1 T area & A i 15, 20 7l g !
qfi 7 FEEl F 1fr agw a3 I
et & AW § AR AT F faw =
g 2 A W 2770 79 TF & T A 1 SHRI U. K. LAKSHMANA GOW-
Hudi & wie T R AT zgfeo | PA (Mysore) : Sir, 1 amldncl"tl‘z o;:;goz:d
T{G.tl 7T e m"j ﬁTCﬁT:E" ﬁl -l :S ::;sti;tur?l;?: t h?n?;cr li: do'mi
Z1 a1 T FITEA W dqT ZT € AT something about quality control on the

A TET 2! yarious items which are gomg © be
l produced by so many new cstablis.h-

A - e H A ments. As I8 well known, the quality
T A R A A FE \ of many of the insecticides which are

A A T § F zad wAA A
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manufactuied in this country and that
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nny  analyves j differen, institutions
which haye revealed the faqq that many
of these jlems do nog conform 1o the
151 standard, Sp something  myg, be
done zhour g, Apart from the gues-
tHon of rise in Prices which ny honoyr-
“ble friend hag 30 ecloquently talked
abouw, jr g Very necessary 1o maintain
their quality because 5 Very extengive
use of these pesticides and insecticides
in ihis country, Therefore, I' would
like 10 knaw what measures the Minis-
fer would Jike (o take
ISI Standard s insisted Upon, I would
also dike 10 know whep
of new establishmenig

are being Jicen.
sed every

nowW and thep what measyres

‘ 10 see thyy Proper quality s
Minlained,

SHR] UAHYABHA.I V. PATEL
(Gujarat) : | am glad thyy (he Govern-
Went iy trying 1o regulate this 1ppge of in-
seeticides and Pesticides, Perhaps some
members of he House
here for somelime wij) remember (hae

e name of fertilisers. The farmerg
lost oty of Crop some yeap, 420, Then
when there Was a hue ung €IV raised a)|

over, the gentlemyn who wa,
“ent and  sentleg down
cherry | | |

doing rhiy
in Pani.

PROF, SHER SINGH -
on Insecticides,

this Bill s

SHR] DAHYABHA) V. PATEL :
The same thing may happen here, In-
secticides may he of the righy vpe and
wrong type, Whay is the type of insec-
teides tha we fieed here? | would say

POOT farmers are not

20ing to suffer?
A few days  back

[RAJYA SABHA]

it appeared in the |
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. papers that Rs, 500,000 worth of pinti-
! num has been Jost from the Uranium
| luboratory. Have you got any insecti-
- oides which can prevent this? What
about Super Bazar? Evervbody knows
Whit is happening there.  What is the
Gaovernment doing about it? You need
much stronger insecticides to clean your
own Augean stable. That is what we
areinterested in. Have you got any-
thing for thut?

SHRT A. G, KULKARN| { Mahars-
sita) @ This Bill pelates to im‘euticidt_‘a
tar agricultural use; noy human insecti-
cides.

SHRI DAHYABHAl V. PATEL:
Augean stables are  everywhere updcr
the Congress Raj—whether in ngricu]-
fure or chewhere. Only a4 [ew days
back there was g huge  fraud in the
CHS dispensaries.  There were medi-
cines supposed to be given 1o lmm.an
heings—-parlicularly Mcmberf; of ?arlla-
ment.  For that fraud the rng of com-
pounders and Doctors who were  res-
ponsible were not punished. They are
going on merrily with that trade even
though itheir attention hag been drawn
repeatedly to this. CBI was asked to
and inquire into it. The Dactor wha
was there presiding was transferred clse-
where. It is not the Doclor who s
punished  thereby. He will ger  his
salary; bt it is the patients who suffer.
Patients dp ney like 5 change of Doctor.,
If you sk the Ministers they will tel)
You.  The same Dactor 20¢s 1o my
house and many other houses of Mins.
ters. I you trapsfer 4 Ductor it s
the paticnts who ure punished.  Instend
f of punishing the persans whe run away

e —

so much of Government pProperty and
medicines, you punish ys. Iv it the
right way of doing things?

1 wish (he objective of the Govern-
ment which appeiirs lawdsbie s fulfille
Bul from <0 many years of eXperience,
I bave wways seep that the objectives
of the Government always remain only
on  paper, |p execution something
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exactly opposite happens. Parinam is
always viparith, Will the hon. Minis-
ter assure us that this will not happen
at least in respect of his Bill ?
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DR. V. B. SINGH (Uttar Pradesh) : Sir,
while supporting this Bill I have to make
three main observations. While an
adequate and comprehensive Bill is
necessary for the spread of insecticides in
the countryside, what is more necessary is
the diffusion of knowledge about it; and
this diffusion of knowledge, in spite of the
comprehensiveness of the Agriculture
Department and the network  of the
Community Development Programmes,
is found inadequate. I would like to
suggest that the Ministry of Agriculture
should take advantage of the secondary
schools where education in science is
imparted. The teachers in these secondary
schools should be given ad hoc training in
soil analysis and the use of insecticides in
given situations so that the services of
these science teachers are available to the
local com-i munity for the diffusion of
knowledge j about insecticides.
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[Dr. V. B. Singh]

In the second place it is necessary that
adequate instruments are produced for
the use of the insecticides and it must be
known from which direction they are to
be spread because sometimes it is spread
in the wrong direction. If the westerly is
blowing and one starts spreading from the
wrong side, the insecticide goes to the
east instead of being in the field.

Our colleague, Mr. Ranbir Singh, has
talked about planes. In fact I tabled a
question about the number of helicopters
needed for spreading insecticides in the
country I hope the Ministry will give a
very adequate answer.

In the third place I would suggest that
often complaints arc made that the prices
of these insecticides are high, and the
Government should subsidise. I entirely
agree that these are essential inputs in
agriculture and the prices should be
lowered. In case it if not possible, the
Government should make a provision so
that these insecticides and other
necessary inputs are given to them on
credit and at the time of procurement the
prices are adjusted through Government
agencies; which will imply, in other
words, that the procurement price will
have to be lower than what it is at
present.

Ao 1% TaE :  Fymarewer o, 98
fawt & avaeg & awl 1 oA fag o
ara::rfa:uﬁ.aﬁfqm—%?rr“q'rﬁ#
fars 8, ot =@ 99w ¥ wrra
zrm‘r W W FY T I &, TTIT A
I TAT ATAT g1

q YA IR A T uF wey A2
zat fr gawy wafa 31 fawae 1972 %
FATT 31 qTH, 1973 aF T4 q7 THT
AT SART SEfa @@y ) Sy | T oAA
T AR fAr aar @ & awwar § b

[RAJYA SABHA]
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- | .
TN AN D T F 1 F THF T gAY | Bill. There are no amendments,
£ #@ e &7 ary £ 5 g v |- Clauses 2 10 S were added to the Bill.
a =@

Clause 1, the Enacting Formula and

the Title were added to the Bill,
9zt aF gArd Agra @ gL AT '
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"That the Bill to amend the Insecti. = 17T Tt ol & 1 sire 49 Frary
cides Act, 1968, be taken into con- | AT IHET TIRT A2 TAT @ Tar A w
sideration.” | faert & T4 q,a-q_ ;',':] "T@' ?‘ﬁ\"'ﬂ', —_—
The motion was adopted. AT G F T wwr AT ¥ w27 i
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THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : The question is :

"That the Bill be passed.”

The motion was adopted.

THE PUNJAB NEW CAPITAL (PERI
PHERY) CONTROL (CHANDI
GARH AMENDMENT) BILL, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (DR. DEBI-
PRASAD CHATTOPADHYAY): Sir, I
beg to move:

"That the Bill further to amend the
Punjab New Capital (Periphery) Control
Act, 1952, as in force in the Union
territory of Chandigarh, as passed by the

Lok Sabha, be taken | into
consideration."

i
The Punjab New Capital (Periphery)

Control Act, 1952 was enacted for the
purpose of checking wunplanned and
haphazard growth of shabby looking
buildings and structures, excavations and
approach roads in a periphery area of 5
miles radius, surrounding the Chandigarh
city. Later, owing to the swift urbanisation
of the area around Chandigarh and the
location therein of the Cantonment, Indian
Air Force ! Station and the Hindustan
Machine Tools Factory, the Act was
amended to extend the control to a
periphery area of 10 miles radius around
Chandigarh, by Punjab Act No. 28 of 1962.
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With the reorganisation of Punjab
with effect from 1st November, 1966,
the periphery area of Chandigarh city has
fallen to the share of the Government of
Punjab and Havana, and the
Administration of the Union Territory of
Chandigarh. In accordance with the
provisions of section 88 of the Punjab
Reorganisation Act, 1966, the  Punjab
New Capital (Periphery) Control  Act,
1952, continues to apply to all the peri-
pheral areas of Chandigarh to  which the
Act was applicable before 1st November,
1966. Therefore, the three Governments
have to enforce the provisions of the
Act in their respective areas of
jurisdiction.

The Punjab New Capital (Periphery)
Control Act, 1952, in its application to
Chandigarh was adopted by the Central
Government, vide The Punjab Reorga-
nisation (Chandigarh) (Adaptations of
Laws on State and Concurrent Subjects)
Order, 1968. The Chandigarh Admi-
nistration have experienced certain diffi-
culties in the application of the Act
within their area of jurisdiction and to
overcome those difficulties have suggest-
ed certain amendments to the Act. The
circumstances which have necessitated
these amendments are being explained
now. Sub-section (4) of section 6 of the
principal Act reads as under:

"The Deputy Commissioner shall not
refuse permission to the erection or re-
erection of a building if such a building
is required for purposes subservient to
agriculture, nor shall the permission to
erect or re-erect any such building be
made subject t0 any conditions other
than those which may be necessary to
ensure that the building will be used
solely for agricultural purpose."

The obligation for according permis-
sion for the erection or re-erection of
buildings which are reported to be re-
quired for purposes subservient to agri-
culture gives complete exemption to



